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ĴTT̂r fafift sr̂TIX  CĴ H«.̂yTTT *1̂1 ^
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Promotion of  Scheduled  Castes and
Scheduled Tribes in  Fertilizer 

Corporation of India

7724.  SHRI  HARI  KRISHNA 

SHASTRI: Will the Minister of PET- 
ROLEUM  AND  CHEMICALS  be 
to state:

(a) whether ad  hoc  promotions 
given t0 Scheduled Castes/Scheduled 
Tribes candidates in some  cases  in 
Fertilizer Corporation of India have 
been continue for two years together 
and they have not been regularised 
so far;

(b) whether their continuance  on 
ad hoc basis for lo-ng time is directly 
in violation of the instruction? of the 
Government  of India,  Ministry of 
Home Affairs. Department of Person
nel and Administrative Reforms.

(c) if so, what  steps  have  been 
taken to mitigate their hardships and 
to safeguard their interest;

(d) whether it is also a fact that 
due to this tiie promotion of other
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eligible  and deserving  officials  has 
been affected adversely; and

(c)  if so,  what steps have  been 
taken to mitigate their grievances?

THE MINISTER OF PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
(SHRi VEERENDRA PATIL): (a) to 
. (c). The  required  information is 
being collected and will be laid on the 
Table of the House.
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ŜRHT qrlr  <Tf7̂  ;

fa)  , cT rr̂TT qR3" n̂I  fTT

m̂nn ;

(*f) £ fa T5f®Rff
SR 5TRPT TT dTRhl̂- ctHift  ̂chlf̂efT) WW*?t

•rtf̂r r̂f ^ shtrt r«r»q
W sf M<rd>  r̂viTroin  f̂TT
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Allotment of Distributorship in respect 
of Gas and Kerosene Oil to 
Scheduled Castes and Scheduled 

Tribes

7726. SHRI D. L. BAITHA: Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether some places were re
served for Scheduled Caste and Sche
duled Tribe pppMcants for the distri
butorship of indane (L.P.G.) gas and 
kerosene oil as per Government po
licy;

(b ) whether this policy was not 
strictly adhered to in its implementa
tion with the result that a large num
ber of Scheduled Caste and Scheduled 
Tribe applicants were not considered 
for the pui*pose of selection of candi
dates for distributorship;

(c ) what measures Government pro
pose for the effective implementation 
of the policy in this respect; and

(d) the numbers of SC/ST candi
dates who have been given distributor
ship as per Government policy, cate
gory-wise (i.e. community and com
modity-wise)?

THE' MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI VEERENDRA P A T IL ): (a ) 
Only in c?:se of LPG  distributorships 
locations wero in the past predeter
mined by oil companies for award of 
distributorship^ to Scheduled Castes/ 
Scheduled Tribes.

(b ) Oil marketing companies are 
following th3 guidelines laid down for 
the purpose of award of dealerships/ 
distributorships.

(c) In order to ensure that 25 per 
cent quota reserved for Scheduled 
Castes/Scheduied Tribes is achieved in 
each State/Union Territory. 100-point 
rosters have now been circulated to 
oil industry for fixing the number of 
dealerships/distributorships to be 
awarded to the reserved categories.

(d ) The number of dealerships/dis- 
tributoi ships awarded to Scheduled 
Castes and Scheduled Tribes since in
ception of the reservation policy as on 
1-4-1930 is reported to be as under:
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Purchase of aviation fuel by Delhi 
Flying Club

7727. SHRI SUDHIR KUM AR GItfl: 
W ill the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) the total quantity of aviation 
fuel purchased by the Delhi Flying 
Club on June t>v 1980 from the Indian 
Oil Corporation Ltd.;

(b ) whether it is a fact that the 
Delhi Flying Club had not obtained 
permission either from the Delhi Fire 
Brigade or Delhi Police perior to 
20-6-80 for keeping the aviation fuel 
at about 40 metres from the runway. 
20 metres from the club hangars and 
just 5 metres from the club building; 
and

(c) if not the reasons therefor7

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI VEERENDRA P A T IL ): (a)
No aviation gasoline was purchased 
by the Delhi Flying Club on 6th June,
1980 from the Indian Oil Corporation 
(IOC ). However, the club had pur
chased this fuel from the IOC on cer
tain other day?; of June, 1980 and the 
total quantity thereof was 16 Kilo
litres during the month of June.




